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O R D E R 
 

PER SUCHITRA KAMBLE, JUDICIAL MEMBER:- 
 

This is an appeal filed against the order dated 20-02-2024 

passed by National Faceless Appeal Centre (NFAC), Delhi for 

assessment year 2013-14. 

 
2. Delay condoned. 
 
 
3. As per the information, the assessee entered into sale 

transaction of immoveable property for a consideration of Rs. 

34,69,388/- vide registered sale deed dated 07-04-2012 during 

the year 2013.  The A.O. reopened assessment proceedings u/s. 

147 of the Act.  Since the assessee has not given any details 

before the A.O., the A.O. made addition of Rs. 39,69,388/- as 

undisclosed income.  The ld. A.R. submitted that the assessee 

could not file the details before the A.O. as well as before the ld. 
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CIT(A), the matter may be remanded back to the file of the A.O. 

for verification of the details. The ld. A.R. submitted that the 

assessee has given the reply to the statutory notices from time to 

time to the A.O. but the same was not considered by the A.O. 

The CIT(A) also not adjudicated the issues. Hence, after going 

through the records, it appears that the assessee has filed the 

details and the submissions before the A.O. which was not 

considered by both the authorities. Therefore, we held that the 

matter may be remanded back to the file of the A.O. for proper 

adjudicate of the issues on merits.  

 

4. In the result, the appeal of the assessee is allowed for 

statistical purpose. 
 

 

            Order is pronounced in the open Court on  03.02.2026-  

 
     Sd/- Sd/- 
(DR. B.R.R. KUMAR) (SUCHITRA  KAMBLE) 
  VICE-PRESIDENT     JUDICIAL MEMBER                                            
 

Surat; Dated  03/02/2026 
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आदेशकीŮितिलिपअŤेिषत/Copy of the Order forwarded  to :  
1. अपीलाथŎ/ The Appellant  
2. ŮȑथŎ/ The Respondent. 
3. संबंिधतआयकरआयुƅ/ Concerned CIT 
4. आयकरआयुƅ )अपील ( / The CIT(A)- 
5. िवभागीयŮितिनिध  ,आयकरअपीलीयअिधकरण, /DR,ITAT, Surat, 
6. गाडŊफाईल   / Guard file. 
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सहायकपंजीकार (Asstt. Registrar) 
आयकरअपीलीय अिधकरण 
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